CalJTRrtlL TRIBUNAL, JABALPIJR BEKGH# JA3ALPUR
Original application Ho. 171 of 2001
Jabalpur, this the 14th day of Ma*y, 2004

I-fon'ble Shri M#P# Singh, vice Chairman
Hon'ble ~hri Hadan Mohan, Judicial Mgnber

Munnaial, S/o. «garwal,

Aged years Labour S*S.

Ticket No. 1149/1127/FS/Grey Iron

Factory, Jabalpur M.P. app licant
(By advocate - None)

Ver su S.

1. Union of India,
through the Secretary,
Ministry of Defence,
New Delhi.

2. The Ordinance Factory Board,
10A, Shaheed K. Bose .Road,
Calcutta 700001.

3. The General Manager,
Grey lIron Foundry, Jabalpur. Respondents

(By advocate - Shri B.da.Silva)

ORDER (Oral)
By H.P. Singh# Vice Chairman -

None is present for the applicant. Since it is an old
case of 200If v/ie proceed to dispose of this Original
Application by invoking the provisions of Rule 15 of C®T

(Procedure) Rules, 1987. Heard the learned counsel for the

respondents .

2. By filing this Original Application the applicant has
claimed the followingL.main relief j
NI1) to quash the order dated 10.4.2000 passed by
the respondent No. 2 vide “nnexure A-8 and order

dated 26.11.1999 passed by the respondent No. 3 vide
Anncscure ii-6."

3. The brief facts of the case are that the applicant is

working as Labourer in the Grey Iron Foundry at Jabalpur. He



»

Was served with a charge sheed dated 15.7.1999 for the

following two charges

n(i) playing cards inside the factory and wasting
Govt, time, - -

Ui) misbehaviour with the ©aiior staff by using
indecent language, unbecoming of a Govt, servant.l

The applicant has admitted the charge No. 1. As regards the
charge No. 2, the enquiry was held and the aiquiry officer
held the charge No. 2 as proved. The findings of the enquiry
officer was sent to the applicant and the applicant has made
representation against the finding of the enquiry officer.
The disciplinary authority after considering the finding of
the aiquiry officer and the fact that the applicant has

vide order dated 26.11.1999
already confessed the charge No. i, has imposed the penalty/
of reduction in pay by two stages with cumulative effect
for a period of two years with effect from 26.11.1999 and
thereby rediced the pay from 3300/- to 3170/-. It was
further ordered that the applicant will not earn the
increment of pay and after expiry of the period of two years*
the reduction will have the effect of postpoining_ his two
increments of pay. The applicant has challcnged this order
of the disciplinary authority before the appellate authority.

The appellate authority vide its order dated 10.4.2000 has

rejected the appeal. "M 0A»

4. ‘We have given careful consideration to the pleadings
made on behalf of the parties and we find that the charge
No. i has been accepted by the applicant and on charge No.
2 an enquiry wgs conducted and the enquiry officer has held
the charge No. 2 as proved. The applicant has been given
opportunity of hearing by sapplying the copy of the finding
of the enquiry officer. The principles of natural justice

have been followed. The enquiry has been held as per the*

ANladd dovn procedure. It is a settled legal proposition ch”t



the Courts/Tribunals cannot reapprise the evidence and also
cannot go into the quantua of punishment unless it shoc}S8 th
consci—aice of the Courts/Tribunals .Therefore, we do not
find any ground to interfere with the order passed by the

disciplinary authority as well as the appellate authority.

5. Accordingly, the Original -—application is dismissed.
No costs.
Judicial Menber Vice Chairman
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